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Odisha GRP Report Alleges Constable Soumya Swain Was Illegally Engaged for Domestic Work by Senior IPS
Officer Dayal Gangwar

Inquiry Findings Submitted to Human Rights Protection Cell and Crime Branch; Diary of Deceased Constable
Handed Over to Investigators

June 8, 2026

Indian Masterminds Bureau

Bhubaneswar: A detailed inquiry report submitted by the Government Railway Police (GRP) to the Human Rights
Protection Cell (HRPC) of Odisha Police has alleged that deceased constable Soumya Ranjan Swain was illegally
engaged in domestic and personal work by senior IPS officer Dayal Gangwar (1998 batch) during the latter’s
tenure as Additional Director General (Railway).

The report was prepared following directions from the Crime Branch, which is currently investigating the
circumstances surrounding Swain’s death in a mob lynching incident in May.

According to police sources, the inquiry findings were submitted to both the HRPC and the Crime Branch on May
30.

GRP Inquiry Points to Verbal Deployment
Officials familiar with the inquiry stated that statements from police personnel and other evidence indicated that

Soumya Swain had allegedly been assigned personal duties for the IPS officer without any formal written orders.

A senior police officer associated with the inquiry said the deployment was allegedly carried out solely on verbal
instructions.

Read Also: Who Is IPS Officer Riti Raj? Telangana Cop Who Led Hyderabad Pub Raid and Exposed Alleged Sex
Racket

The report reportedly concluded that there was prima facie evidence suggesting the constable was engaged in
personal work outside the scope of official police duties.

Crime Branch Investigating Mob Lynching Case

While the inquiry into Gangwar concerns allegations of misuse of subordinate staff, the Crime Branch is
separately investigating the death of Soumya Swain.

The constable was reportedly lynched on May 7 in Balianta following allegations of an attempted rape.

Officials have clarified that Gangwar is not directly linked to the mob lynching incident itself.

However, allegations raised by Swain's family regarding exploitation and harassment prompted a parallel
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administrative inquiry into the officer’s conduct.

Family Alleges Harassment and Mental Stress
Members of Swain’s family have alleged that the constable was subjected to exploitation and harassment while
serving under the senior IPS officer.

According to the family, the pressure and treatment he allegedly faced caused severe mental distress.

These allegations have become a significant aspect of the broader investigation into the circumstances leading up
to the constable’s death.

NHRC Conducts Field Inquiry
The matter has also drawn the attention of the National Human Rights Commission (NHRC).

A team from the Commission conducted a field inquiry in Bhubaneswar between June 1 and June 5 to examine
both the circumstances surrounding Swain's death and allegations regarding the alleged misuse of police
personnel.

During the inquiry, officials recorded the statement of Dayal Gangwar.

The IPS officer has not publicly commented on the allegations so far.

Dayal Gangwar Shifted from ADG Post
Amid the controversy, the Odisha government on May 25 transferred Dayal Gangwar from the post of Additional
Director General (Communication).

He was subsequently appointed Officer on Special Duty (OSD) in the Home Department.

The move has been widely viewed within administrative circles as a punitive posting and a reduction in
operational responsibilities for the senior officer.

DGP Issues Fresh Directive on Personnel Deployment

In the wake of the controversy, Odisha Director General of Police Y B Khurania issued a general order
emphasizing that police personnel should not be deployed to any organization or assignment solely on verbal
instructions.

The directive is being seen as an effort to strengthen accountability and ensure proper documentation of
personnel assignments within the police department.

Personal Diary Submitted to Crime Branch
In a significant development, Swain’s close friend Nishikant Mohanty handed over a personal diary allegedly
maintained by the deceased constable to Crime Branch investigators.

According to Mohanty, the diary contains entries reflecting Swain's mental anguish and references to issues
involving Dayal Gangwar.

He has urged investigators to conduct a thorough and impartial examination of the contents as part of the
ongoing probe.

Multiple Investigations Underway
The case is now being examined on several fronts:

Crime Branch Investigation
Circumstances surrounding the mob lynching of Soumya Swain.
Events leading up to the May 7 incident.



Administrative Inquiry

Allegations that Swain was engaged in personal or domestic duties.

Examination of command and supervisory practices.

Human Rights Review

NHRC inquiry into both the death and allegations of misuse of subordinate staff.

Documentary Evidence Review

Analysis of the personal diary submitted by the deceased constable’s friend.

Officials indicated that further action, if any, will depend on the findings of these ongoing investigations.
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Naga Women'’s Union Demands Independent Probe into Ukhrul Incident, Seeks Accountability and Protection for
Affected Women
First Published: 8th June, 2026 17:35 IST

The Union called for the identification and accountability of all individuals found responsible for any unlawful or
excessive use of force
Northeast Live Digital Desk

The Naga Women'’s Union (NWU) has demanded an independent,
impartial and time-bound inquiry into the events of June 7 in Ukhrul
district, where tensions erupted during a protest against the reported
establishment of an Assam Rifles outpost at New Haven village.

In a strongly worded statement issued on Monday, the NWU expressed
deep concern over allegations of excessive force used against Naga
women participating in what it described as a peaceful democratic
protest at Finch Corner and Shokvao Village.

The Union called for the identification and accountability of all
individuals found responsible for any unlawful or excessive use of
force during the incident. It further demanded immediate protection
disputed site until due consultation with the concerned village
authorities and stakeholders is completed. In addition, it sought
concrete institutional measures to prevent the recurrence of similar
incidents in the future.

According to the Union, women from the affected communities had
gathered peacefully to oppose the reported setting up of a military
outpost at New Haven without prior consultation with local village
authorities. The NWU stated that the protest represented the exercise
of constitutional rights to peaceful assembly and expression.

The organization said reports alleging the use of force against
unarmed women raise serious concerns regarding the protection of
fundamental rights, adherence to due process and compliance with
accepted standards governing the use of force in civilian situations.
The Union maintained that women participating in peaceful civic
action must be treated with dignity, restraint and respect, adding that
any use of disproportionate force against civilians undermines
democratic values and public confidence in institutions.

The NWU further noted that such incidents risk deepening public
anxiety and eroding trust between communities and state institutions,
particularly in a region where memories of past allegations of human
rights violations remain sensitive.
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The incident reportedly occurred after residents of New Haven village
protested against the establishment of an Assam Rifles outpost along
the Imphal-Ukhrul road. Villagers alleged that the outpost was set up
without prior consultation with the local community and demanded
that construction activities be halted.

Local sources claimed that security forces resorted to blank firing to
control the situation when protests intensified. Residents also alleged
that personnel of the 40 Assam Rifles used force, including a lathi-
charge, while attempting to disperse demonstrators. Protesters further
alleged that local police and an executive magistrate were not

present during the incident.

The NWU has appealed to the Government of India, the Government of
Manipur, the Ministry of Home Affairs, the National Human Rights
Commission, the Manipur Human Rights Commission and the National
Commission for Women to take immediate cognizance of the matter
and ensure that justice, transparency and accountability prevail.
Reaffirming its commitment to peace, justice and the protection of
women'’s rights, the Union said it would continue to stand alongside
communities seeking lawful and democratic redress of their
grievances.
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Woman Declared Dead in Government Records Despite Being Alive; Pension Stopped, Complaint Reaches Human
Rights Bodies

A 75-year-old woman in Muzaffarpur alleges she was wrongly marked as deceased during verification, leading to
the suspension of her old-age pension.
by Lakshita Kashyap June 8, 2026 in Bihar

Muzaffarpur: A case of alleged administrative negligence has emerged from the Brahmpura police station area of
Muzaffarpur, where a 75-year-old woman was reportedly declared dead in government records despite being
alive.

Pavitar Devi, a resident of the area near Sanjay Cinema, said she had been receiving benefits under the
Mukhyamantri Vridhjan Pension Yojana. However, her pension payments have not been credited to her bank
account for the past three months.

According to Pavitar Devi, inquiries into the matter revealed that she had been marked as deceased during a
departmental verification exercise. As a result, her pension benefits were suspended.

Pension Halted After Verification Process

The elderly woman said she was not informed before the change was made in official records. She claimed that
she learned about the issue only after the pension payments stopped arriving in her account.

Pavitar Devi stated that she has visited several government offices in an effort to correct the records and restore
her pension. Despite repeated representations, she said no resolution has been provided so far.

The pension scheme serves as an important source of financial support for senior citizens. Following the
suspension of her benefits, Pavitar Devi said she has been facing financial difficulties and is managing her daily
expenses by working in other people’'s homes.

Human Rights Complaint Filed

Human rights advocate S.K. Jha has described the matter as a serious administrative lapse and questioned the
functioning of the district administration.

According to Jha, multiple complaints regarding the issue did not result in corrective action. He said the matter
has now been taken before the National Human Rights Commission and the Bihar State Human Rights
Commission in Patna.

The petition seeks the immediate restoration of Pavitar Devi's pension and action against officials found
responsible for the alleged error.
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Questions Raised Over Verification System

Residents of the area said similar cases have surfaced in the past, where living individuals were allegedly recorded
as deceased in official databases.

The incident has renewed concerns about the accuracy of government verification mechanisms and digital record
management systems. Administrative authorities are examining the matter, while Pavitar Devi continues to await
correction of the records and restoration of her pension benefits.
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Rights
Noida Protest: Another Student Arrested, Peers Say 'Targeted For Supporting Workers' Agitation
Shruti Sharma 18 hours ago

Yogesh's friends claimed that the sole basis for his arrest is a WhatsApp group and that several other activists who
were part of this group are also currently under arrest.

New Delhi: On the afternoon of May 30, Yogesh Meena, a Delhi University student, was walking past Ramjas
College with his friend Sameer when a vehicle pulled up beside them. The occupants - some in plainclothes and
others in police uniforms - called out Yogesh's name, and subsequently forced both of them into the vehicle
without showing any warrant, arrest memo, or identification cards. Sameer was released a few hours later, while
Yogesh was taken away by the UP Police.

Sameer, 18, is a first-year student at Ramjas College and a native of Muzaffarnagar, Uttar Pradesh. In his
complaint to the Delhi Police on June 1, he said that while being forced into the vehicle, they were told there was a
complaint against them and so they were being taken in for questioning. Sameer's complaint was sent via email
to the SHO of Maurice Nagar, the DCP of Civil Lines, and the Delhi Police Commissioner.

According to Sameer, the vehicle was driven first to the Mukherjee Nagar police station, then to the Maurice
Nagar police station, and later towards the Noida border. For approximately two to three hours, he and Yogesh
were interrogated inside the vehicle and subjected to intimidation. Sameer was eventually dropped off near the
Maurice Nagar police station, while the UP Police took Yogesh away.

This action is reportedly part of the measures being taken by the Uttar Pradesh Police following the protests
staged by workers in Noida in mid-April.

Newspapers such as Dainik Bhaskar and Hindustan confirmed Yogesh's arrest, citing police sources. Additionally,
the remand sheet issued by the police revealed that the magistrate had ordered Yogesh to be sent to judicial
custody for 14 days. However, no information regarding this had been disclosed initially.

Yogesh, 23, completed his bachelor’s degree from the prestigious Shri Ram College of Commerce. Currently, he is
a second-year law student at Delhi University's Faculty of Law. His friends said that due to his arrest he would be
unable to sit for the examinations that are currently underway.

On June 4, an application was filed on Yogesh's behalf before the magistrate at the Gautam Buddh Nagar court,
seeking a directive to the jail administration to provide him with study materials and resources related to his
exams. The application stated that Yogesh is an LLB student whose semester examinations are in progress, with
papers scheduled for June 5 and June 11.

According to the petition, he had already taken one exam prior to his arrest but was subsequently remanded to
judicial custody.
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The application requested the court to ensure he was provided with his books, class notes, stationery, and other
study materials, and to issue necessary instructions to the jail superintendent allowing him to appear for the
remaining university examinations.

Magistrate R.K. Sagar signed the application with the note: "The jail superintendent should take necessary action
in accordance with the rules."

However, Yogesh's associates informed The Wire Hindi that he was not permitted to take the exam scheduled for
June 5.

The petition filed seeking permission for Yogesh to take the exam. It bears the magistrate's signature, directing
the jail superintendent to take appropriate action.

According to the remand sheet, a case has been registered against Yogesh at the Noida Phase-2 police station
under FIR number 169/2026.

Yogesh's friends claimed that the sole basis for his arrest is a WhatsApp group and that several other activists who
were part of this group are also currently under arrest. Yogesh was a member of the group named 'Richa Global'.
The police claimed that this group was central in hatching a conspiracy to incite violence during the protests held
in April.

Ploy of calling the movement a 'conspiracy'

During the labour movement in Noida in the month of April, the factory workers of Noida began protests
demanding an increase in wages, better working conditions and labour rights. Violence broke out during the
demonstration on April 13. The protesters had alleged that the police used force without provocation, while the
police said that the crowd had turned violent and action had to be taken to control the situation.

The police is now taking action in this case by levelling allegations of ‘conspiracy’, ‘violence’ and ‘mastermind’ of
violence. The police claim that 'the violence that took place during the labour movement was part of a well-
planned conspiracy.'

However, workers associated with labour rights organisations and other activists assert that those arrested by the
police were merely exercising their constitutional right to protest, Meanwhile, some students and activists were
providing support to them, something the police are labelling as a conspiracy.

So far, eight workers and several labourers have been arrested in this case. Apart from Yogesh, the arrested
workers include senior journalists Satyam Verma, Aditya Anand, Rupesh Rai, Aakriti Chaudhary, Srishti, Himanshu
and labourer Manisha. National Security Act (NSA) has been invoked in the matter of Satyam Verma and Aakriti
Chaudhary.

Left to right: Engineer Aditya Anand, NET qualified Himanshu Thakur, NET qualified Aakriti, journalist Satyam
Verma and labourer Rupesh associated with Bugul Patrika. Background: Noida labour movement. Photo: PTI

Attempt to implicate
According to several media reports as well as Keshav Anand, Yogesh's friend and a petitioner in the Noida
protests case, the police are linking Yogesh with a person named Anil Kumar. Keshav is also closely associated

with Yogesh's case.

It is important to note that many petitioners in the case of activists arrested after the Noida protests had accused
Anil Kumar of inciting violence and acting on behalf of the police.

The Wire was able to verify that on April 13, Anil Kumar had sent a voice note on the Richa Global WhatsApp



group in which he can be heard saying, 'Modi is coming to inaugurate the bypass, the entire road should be
blocked tomorrow.'

When contacted on April 21, Anil Kumar told The Wire that he works as a contract driver in the Union Home
Ministry and that he had earlier worked in Richa Global Company, where there was a movement of workers
regarding minimum wage and other demands. However, he had denied any intention to incite violence through
the said voice note.

It has been alleged in the petition that Anil Kumar and Sub-Inspector Bina Kaur of UP Police tried to 'create
trouble' by infiltrating the WhatsApp group of labourers.

Driver Anil Kumar was detained by UP Police on 21 May. However, it is not clear from where he was apprehended.
According to a report published in The Times of India, the police said that “Anil Kumar had no connection with any
Noida police officer nor does he work in the city.”

The police also said that Kumar is “working on contract with an officer of a central government agency in Delhi".
While talking to The Wire, Anil Kumar had said that he works for the Union home ministry.

According to Keshav, police are trying to link Yogesh with Anil. Keshav said that the police claim that Yogesh was
in constant touch with Anil. Dainik Bhaskar has also quoted police officials stating that “Investigation has revealed
that Yogesh Meena was constantly in touch with Anil (Kumar).”

Keshav said that people involved in the movement had publicly questioned Anil Kumar's role and had also held a
press conference concerning him which was later presented as evidence before the court.

He said, “If we are the ones exposing the role of an individual, then calling us an associate of that same individual
is incomprehensible.”

Keshav also informed The Wire Hindi that the available chat records clearly indicate that Yogesh did not endorse
the purported inflammatory messages shared by Anil Kumar, but instead questioned them. The Wire Hindi has
seen these chats.

Keshav alleged that now the investigating agencies are trying to fabricate a new narrative by associating Yogesh
and other workers with Anil Kumar. He said, “We possess such screenshots that show Yogesh opposing such
messages. If the entire chat is made public, the situation will appear differently.”

Keshav further mentioned that Yogesh had contacted Anil Kumar on one occasion. This occurred when Anil had
sent inflammatory messages in the group. Yogesh called him to ask why he was sending such messages. But his
call went unanswered.

No procedure followed

Meanwhile, Yogesh's lawyer Ali Zia Kabir said that the police have not provided him any written or verbal
explanation regarding the basis for his arrest.

Following his arrest on May 30, Yogesh Meena was produced before the district court magistrate in Gautam
Buddh Nagar, where he was remanded to judicial custody for a period of 14 days.

Yogesh's lawyer has alleged that he was not provided with written information concerning the grounds for the
arrest, details of the FIR or the reasons for the arrest. He asserted that even the basic legal procedures were not
followed during the arrest, which must be adhered to as repeatedly emphasised by the Supreme Court.

According to him, “Merely stating it verbally is not enough. The law stipulates that the grounds for arrest must be
provided in writing. Yogesh was apprehended on the campus of Delhi University, yet neither the grounds for his
arrest were revealed nor the prescribed procedure followed.”



Kabir also questioned why the arrest was made at the end of May for an incident that allegedly took place in mid-
April. He said, “If the police could wait for almost one and a half months, what was the urgency that a student
should be taken away without following the legal procedure? If there is a case against an individual, there are
clear procedures for it in the law.”

He also alleged that transparency was not maintained even after the arrest.

According to Ali Zia Kabir, he was present in the court the whole day on May 31, but he was also not told when and
where Yogesh would be produced.

“Remand hearing is an important judicial process, where the defense also has the right to present its views. But
we were not given any information on time. For a long time it was not even clear to us whether he had been
granted police custody or judicial custody,” he said.

Yogesh's friends also confirmed the claims of his lawyer alleging that the entire process of arrest was not in
accordance with the rules prescribed by law.

According to Sameer, when he was arrested, he was neither presented with a copy of the FIR nor the grounds of
arrest were clarified, and no arrest memo was created. Sameer has also alleged in his complaint that the mobile
phones of both students were searched and personal digital content was examined, even though no search
warrant was shown.

In the complaint, Sameer also wrote that Yogesh was carrying his mobile phone and tablet when he was
apprehended. They were later seized by the police.

In the complaint, he had expressed fear of mistreatment of Yogesh and also alleged that even after 24 hours of
his arrest, his family and colleagues were not informed about his whereabouts.

In the complaint, Sameer has alleged that during custody, he and Yogesh were asked questions regarding caste,
religion and social activities and caste based slurs were hurled at them.

No involvement in violence

Yogesh is associated with Disha student organisation and has previously contested in student elections for the
post of president of Delhi Uuniversity Students Union.

Those close to Yogesh say that being a student activist, he supported the peaceful demonstration of the workers.
But like the other arrested activists, he too has no contribution in inciting violence.

Yogesh's colleagues say that since coming to the university, he has been inclined towards social work. He used to
teach children of poor families and labourers, and created awareness regarding education.

On the condition of anonymity due to fear of police action, one of his colleagues said, "He was continuously
protesting for the release of other activists arrested in the Noida protest case. Inside the university, he was active
in the campaign being run against the arrest of his other colleagues and was gathering support for the case by
distributing pamphlets among the students. For this reason he became the target of the police."

Arrested student activist ctivist Yogesh Meena.
Keshav said, "He was campaigning outside Ramjas College when he was picked up from there."
Keshav Anand has sent a complaint to the National Human Rights Commission (NHRC), National Scheduled Tribe

Commission and senior officials of Delhi Police. He has alleged that after being detained from North Campus, 'UP
policemen hurled caste based abuses, beat up Yogesh and violated the SC/ST Prevention of Atrocities Act.'



In the complaint, a demand has been made to register an FIR under the SC/ST Act against the concerned police
officers, preserve the CCTV footage and conduct an independent investigation into the matter.

Sameer hails from the Scheduled Caste community, while Yogesh belongs to the Scheduled Tribe.

Police version

According to Dainik Bhaskar, police officials said that "labour violence was not a sudden incident, but there was a
well-planned conspiracy behind it."

The newspaper quoted the police as saying that during the investigation, the police found many digital and
technical evidences on the basis of which Yogesh Meena was arrested. Police claimed that the accused was "trying
to create an atmosphere of anger and confusion among the workers through social media platforms and various
WhatsApp groups".

Yogesh's arrest is related to FIR number 169/2026 registered in Sector-Phase-2 police station of Noida. This FIR
was filed on April 23, 2026, and the incidents described in it are said to have taken place between April 10 and
April 13.

However, this information has not been officially given to Yogesh's lawyer or associates.

According to the FIR, workers' agitation was going on outside the premises of a private company in Noida. The
complainant is an official associated with the company, who alleged that some individuals and unknown persons
staged a protest at the entrances of the building, stopped the employees from entering and exiting and later
instigated the mob and carried out acts of violence and arson. It is alleged in the FIR that people were organized
through WhatsApp groups and the protest was given a violent turn.

Several sections of the Bharatiya Nyaya Sanhita (BNS) have been invoked in the FIR. These include sections 126(2),
127(2), 109(1), 61(2) and 326(G).

In addition to the two named accused, the FIR also includes 'other unknown persons' citing which in the
subsequent investigation, the police started arresting many social and student activists by linking them to the
case. Reportedly, Yogesh Meena has also been arrested in the same case.

The Wire has sent a list of questions to the SHO of Noida Phase 2 police station and the Commissioner of Noida
Police. Attempts have also been made to reach out to Phase 2 police station via phone calls and messages.
However, no response was received till the publication of the news. The response will be added to the report when
received.

This article was originally published in The Wire Hindi. It has been translated by Naushin Rehman.
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Guj ranks fifth in India for sanitation workers’' deaths

Seventy-three sanitation workers killed in the state in a decade; repeated fatalities expose government's
insensitivity towards the community, says Cong

Ahmedabad Mirror

Jun 09, 2026 06:00 AM | UPDATED: jun 09, 2026 02:19 AM |

Guijarat stands fifth in India in sanitation worker deaths, most of which are a result of hazardous sewer and septic
tank cleaning practices continuing in the state. Most of these deaths were due to toxic gas inhalation and
suffocation.

According to Congress spokesperson Hiren Banker, Gujarat recorded 73 sanitation worker deaths over the last
decade, making it the fifth-highest state in the country for such fatalities.

Referring to a recent death during the cleaning of an ETP tank at Khan Bazaar’s Rati House in Surat, Banker
demanded criminal action under the Manual Scavenging Act against the responsible authorities. He also called for
immediate payment of Rs 30 lakh compensation to the victim's family in accordance with Supreme Court
guidelines. Data from 2017 to 2025 shows that Uttar Pradesh reported the highest number of sanitation worker
deaths at 86, followed by Maharashtra (82), Tamil Nadu (77), Haryana (76), and Gujarat (73). Nationwide, 622
sanitation workers lost their lives during this period while engaged in sewer and septic tank cleaning operations.

Banker questioned the state government’s commitment to ending manual scavenging, alleging that despite
affidavits filed before the High Court promising action against responsible officials, criminal cases are rarely
registered following worker deaths. He said repeated fatalities expose the government's insensitivity towards
labourers and economically vulnerable communities.

Several recent incidents have highlighted the continuing dangers faced by sanitation workers in Gujarat. Three
workers died while cleaning a sewer in Bharuch, two persons lost their lives cleaning a pit in Umargam, Valsad,
and two labourers died from toxic gas inhalation while working in an underground sewer in Rajkot.

The Congress leader also criticised the inaction by human rights institutions despite repeated representations. He
noted that the National Human Rights Commission has not taken substantial steps even after multiple complaints
regarding worker deaths.

According to figures cited by Banker, the National Commission for Safai Karamcharis received 842 complaints
related to manual scavenging across India in 2025, including 28 from Gujarat. Surveys conducted in 2013 and
2018 identified 58,098 families across the country engaged in manual scavenging, including 105 families in
Gujarat.
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He further alleged that between 2020 and 2024-25, the Gujarat government did not provide any beneficiaries with
the Rs 40,000 skill development subsidy intended to support alternative livelihoods for families involved in manual

scavenging. He said the government has failed

to create sustainable rehabilitation opportunities, provide adequate financial assistance, or generate awareness

to eradicate the

practice.
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Denied Pension, Elderly Woman In Bihar Takes Round Of Govt Offices To Prove She Is Alive
By ETV Bharat English Team
Published : June 8, 2026 at 7:35 PM IST

Muzaffarpur: In Bihar's Muzaffarpur, 75-year-old Pavitar Devi is on an untiring mission--to prove that she is still
alive and not dead. A resident of Sanjay Cinema locality under Brahmpura police station limits in Muzaffarpur, the
elderly woman has been running from pillar to post for the past several months to prove that she is alive, as the
officials have declared her dead on paper.

Frustrated by the indifference of officials, she has now approached the Human Rights Commission. According to
sources, the woman had been receiving benefits under the Bihar government's old-age pension scheme.
However, for the past three months, the pension amount was not credited to her account.

The woman said when she contacted the department concerned, she learned that she had been declared dead
during a verification check. Consequently, her pension payments were halted.

Expressing her anguish, Pavitar Devi stated that there is no other breadwinner in her family. She somehow
manages to sustain herself by working as a domestic help—doing chores and washing dishes—in other people's
homes.

She used to rely on her pension for financial support, but its discontinuation has made her situation more
difficult, she said.

"The government officials declared me dead, even though I am alive. I haven't received my old-age pension for
the past three months, which is making it very difficult to run the household. I am unable to even buy medicines,"
she said.

Human rights advocate S K Jha has questioned the functioning of the district administration regarding the issue.
He described the case as extremely serious and absurd.

"Declaring a living woman dead in government records is a glaring example of administrative negligence. Pavitar
Devi made repeated rounds of government offices for months, yet her issue remained unresolved. We have filed a
petition with the Human Rights Commission," he said.

"Petitions regarding this matter have been filed with the National Human Rights Commission and the Bihar
Human Rights Commission in Patna. The petition seeks a directive to the Bihar government to restore Pavitar
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Devi's pension at the earliest and take action against the officials responsible for this negligence," said Jha.



§

f Times of India, Online News, 09/06/2026

Source: https://timesofindia.indiatimes.com/city/patna/declared-dead-on-
paper-womans-pension-halted/articleshow/131593767.cms

Declared dead on paper, woman's pension halted
Kshitiz Jun 8, 2026, 11.05 PM IST

Patna: A 75-year-old woman from Muzaffarpur has been left without her old-age pension for the past three
months after she was wrongly declared dead in official records.

A beneficiary of the Mukhyamantri Vriddhjan Pension Yojana, Pavitar Devi alleged her pension was stopped
without any prior notice. When she approached officials, she was informed that a verification exercise had
recorded her as deceased, leading to the suspension of payments.

“They killed me on paper. Govt staff declared me dead, but I am alive. I have not received my pension for three
months. Now the locals have started calling me ‘bhoot’ (ghost),” she alleged.

After repeatedly approaching officials, Pavitar on Monday filed petitions before the National Human Rights
Commission and the Bihar State Human Rights Commission.

A resident of the Brahmpura police station area, she said she had been receiving the pension in her bank account
until Feb. Payments stopped from March after she was allegedly marked dead during an audit.

Living alone after the death of her husband, Pavitar said she survives by doing household work in other people’s
homes.

“The govt pension was a major support. Now I am struggling to make ends meet,” she said.

Representing her before the human rights bodies, advocate S K Jha termed the case a serious instance of
administrative negligence.

“Declaring a living woman dead in official records shows how carelessly the administrative system functions,” he
said.

Jha said the woman had sought immediate restoration of her pension and action against those responsible.
Muzaffarpur DM Subrat Kumar Sen said the matter would be verified and the sub-divisional officer concerned had
been directed to inquire into the complaint.

“If any clerical mistake is found, then it will be corrected and if any official is found guilty, then action will be
initiated against him,” the DM added.
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Former Vijayawada MP Kesineni Srinivas alleges police mistreated Ram Babu
Entertainment Jun 08, 2026

Former Vijayawada MP Kesineni Srinivas (Nani) has reached out to the National Human Rights Commission
(NHRC), saying police mistreated Tatineni Ram Babu, a 59-year-old chronic cardiac patient recovering from recent
eye surgery.

Nani claims a City Task Force sub-inspector entered Ram Babu's home without authorisation, scared his elderly
mother, and later detained him for nearly 11 hours, even though he showed up voluntarily.

Kesineni seeks NHRC probe, alleges vendetta

Nani believes this was more than just bad policing. He says it's a political vendetta and calls the treatment "cruel
treatment."

He's pushing the NHRC to investigate what happened and wants immediate intervention.

The complaint alleges involvement by a City Task Force sub-inspector.
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Nani files complaint with NHRC, alleges police harrassment of Vijayawada resident

Published - June 08, 2026 09:04 pm IST - VIJAYAWADA:
The Hindu Bureau,G.V.R. Subba Rao

Former Vijayawada MP Kesineni Srinivas (Nani) has lodged a complaint with the National Human Rights
Commission (NHRC), seeking immediate intervention over the alleged unlawful detention, police harassment, and
human rights violations faced by Tatineni Ram Babu, a 59-year-old resident of Veterinary Colony in Vijayawada.

In his representation to the NHRC Chairperson, Mr. Nani alleged that Mr. Ram Babu, a chronic cardiac patient

recovering from recent eye surgery, has been subjected to severe procedural harassment by officials of Patamata
Police Station and the City Task Force in connection with Crime No. 225/2026.

According to the complaint, Mr. Ram Babu was falsely implicated in the case due to political vendetta. Mr. Kesineni
further alleged that on June 3, a day before the FIR was formally registered, a City Task Force sub-inspector
allegedly entered Mr. Ram Babu's residence without authorisation and intimidated his elderly mother while
searching for him.

The complaint also states that Mr. Ram Babu voluntarily appeared before Patamata Police on June 5 after being
contacted by officials, but was allegedly detained at the police station for nearly 11 hours despite his fragile health
condition. Mr. Nani contended that the prolonged detention of a post-surgery patient amounted to cruel
treatment.

Published - June 08, 2026 09:04 pm IST
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fgR # Sfifda #fgen @ @R} Repts | adr faar Ha, quwRl & Terem e @t ufdar adl; AETOhR ug= ATHe

Bihar News: ToToRgr & 75 guffg ufdear 2t ot TRt Reptd & 7a €ifta o fam ma, s gera 3 gegrawn deM &g 8) 18 81
A9 wgH & e 8T e IR AT AHaTfdeR ST dek ugd T 8l
Mukesh Srivastava 08 S 2026 @I 04:18 pm <t IST

Bihar News: fogR & JoTomeqR fSiet o SIgTqRT o1 & el dora AT & Ire wen iR uemefiies amorarg et #mfer 9 S gl
Igt 75 auify ufdar adt ot TRt Reptd & 7a eifta o fear wa, siaf ag o3t ave sfifaq &)

TfIaR 3t ol G Jgor UL A1 & dad UL e off, e 3ert Sfia=ama= gidT aT1 dfch fUse diF AaH1 & 3 s
@rd 7 e I AfA g7 3718 81 STHBRY a4 TR Ivg gardn T foh fawmiia g ufdhar d 32 qa gof o faar ma g, e sRor
3Ieh! 99 A St e g1

UM &g g & a1g gopit Afgar srffes dft o T v T8t & 3R fonedt avg qERl O B)i § B ahveh OTRT e Ya &1 ufdar 3t 7 et
foh 3% forTT St & Repts & Ha Gifva o o 7T 81 614 el foh & ATAR QORI S Tahe ol T@! &, alfch 31d dch his THTe
e et 8l

g9 ATHel i clohs AFET SR SAfSaerT T, 311 A el umee &6t wrRIvviel! )R FaTd 3814 &1 3814 34 71k uemafies Jfe samar
&1 SHfaerT & SIER, s AR AR e & FTas[e FHTH ol gai, fSdh a1g AreT o1 AFY AFaTaeR ST (NHRC) 3R
fER o7 AETHR AT, YT deh ugan faa T g1 At H A7 I 7S § o ufdar 3t i der gid aIgTeT ol 51T SR g
ATIRETE & fad eR fAeRal W Srars & sy

QI AT T e & foh I8 IS ugel ATer 8l & oid fohedl Sfifad aafaa &t Rents & 9 faw@mar w1 811 9 gear 3 R g
TuTTe! 3fR f3fSieet RepifEm i ufthar IR 1R Tare @2 o Ry &1 fhergra, I8 A« wemafRe S & grR 8§ § ok g+t &Y g s
I1d TR feeht & o gopt Afgen ot el ek =ama fHieTaT & 3fiR S+ich! UL JgTet bl STt 8
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pension-stopped/

¥ fSiar g e ot diq g8 der?: Yoo qR | gofff Afgell A oS I8R, AR Sl uge shiTsit Hid &l gl
Niraj mishra 08 Jun 2026, 08:29 PM fagr

FTRRRR | ot & STETYRT AT & § Tep aigg 1R 3R & o 37 arelt A1 er |1 31T 81 gt 75 o gt Afgen ufdar 34t @t
TRBRY BTzl # 7 Gif¥a e 31 71 & s SRu1 396 gegor U fUea di 78t @ a9 ugt 81 st Shfdesr & forg gerd o <&
gfIeR Gt 316 =1 U o folT TRBRT U] chl TR R WTeh bl ASTR &

der § dfd, g gad & A<t a1 Here

IR 3t gt gegor UM Atsr1 Gl ur off | fiea diF 781 § 519 UM 390 §c @Td # T8 3718 df I6i- Haied drferd §
UEdTe i | agi 3 garan 1T o frumfia g & SR 3% 9d R & g 81 39 wrrsit Jid 3 39 e SHTShifdest o1 Hehe
31 R o1 81 URAR | AT dTell g TG 7 B & HRUI, I8 3H JGIawIT H ORI o BRI H Ttehl-acd e YT U< UTel a1 81
TRART UM gt 3-7ch [elq TepATs WgRT A, St 31 319 &1 gohl 31

AFETHR TN deh ugH derd

AT el TR St 3 §U AHET SR Sifeaaar TH.3h. 3T A 59 URI¥(Aeh B AT0RaTg! R 3T &1 37817 el fob faa sfifaen
GATA o fohelt Sifad cafer ot 7d Siftd e 31 fAweH <l HagHgIdT i GRITdT &1 Uoh-gReA Uldar adl 3R Ich Sifdaer = I
AHaTdeR T (NHRC) 3R fAgR I5a AaFeanfaer mai & arfent g $i g1

UM eh STarereg! bl qiT
1o & &Y v A vt T €

gfdeR 3t i der gid S8Tet i ST

39 119k ATRaTEt & g oier sifdemfal & faars o <stareh shears gl

QI AN T e & b T8 Fact Teh Afger o1 amer 781 8, afce 2fSee 3e1 & vsiem § 81 w1 @it o1 udte g1 afe g
TEd 3 ATl ot g1 GERT T, At T 3T TGN Al Hf TRART AST13T § dfdd 38 Sa | fihelgTd, 81a aeh! (s fSter uemes
R feeht & o 3 oha 39 oyt wfdet ol SmTetl WR g Shifad o I 37T 5o faetra &1
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et
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woman-declared-dead-old-age-pension-stopped-human-rights-
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OIPRHRYR: S geg AR el Hd ST Aeh gegl UM, AMHETYRR SN TG ATHT

TR QR # favmita et & ot 75 adfa fear afgen ot Rerd & ga aiftd o= far mar, rad s ggr dem d@g gt e, e
AfgeT & AHaATERR Sfergexr $i Aeg & AR 3R I AFAIEER I H Il SRR Hi 8. U T @ek...
Published by : Sarfaraz Ahmad Updated at : 08 Jun 2026 8:00 PM (IST)

Muzaffarpur News: foiel & SIGTYRT UTHT &5 & Teh 31 el aTell HIHET 91 317 8, STgi fawmfia Repts # wen Sfifdd geg Afger it
7d SifYd o 3T T, 360k HRUT 3h! GgT U &5 81 T8 & 3R 3¢ s HelHl O UL <hl AT 81 it <&t &, ATl 319 AFareeR
TINT ek Ug T &.

favmftar meredt @ g g8 dem

SIHRRY & STHR SIETYRT AT &5 & SIYR1, dord [83w1 s et 75 vy faeer afger ufdar qdi @t fawm 2 9 aifta o= fdan 8.
ReptS & 7a a5t g1 & HRUT IR g7 U At AfA Aes § 7 . e o1 g & b 7 Gt e S €, Afeh TRt RentS & e
f2ETT S & HRUT I AR TR T TTHAT T US TET 8.

SHTeTA! T TeRh TR g3 IR
Ig Aieer 3 IarT foh U T8Tet I o fole 98 o8 IR Hafdd Fraferdl s gae T gahl 8, @fch 3Tal deh THwT Sl JHTE gl
g 8. 51 el [k fawmT 3 3% 7a 7 foran 8, Siafes g Siifdd 8. 38 SRt ol Joiieh # 35 “od” T gt ol 8.

AT ShR STANT § SRR &Y 78 T

AT T GHATYH gl g R ufddR 3dt 3 AHanfder sifdeaedr gu.3. 311 & A1egd § AER AFaTSaR T, 78 Qe aur fagr
S AFAIYRR JTINT, GeHT H TR SRR TS 6. TR A ggl U T8Td et 3R AT i Siid e fSHER rfderTial &
QT Pars 6 giv 6 7S 8.

AMAT PR IeeTa el TR
AHASeR Jifdaedr Td.&. 311 A el foh Sifad afgan & ga gifta e g A 31 11k umafie ARt ik AFaTaeRy e
IeEH 8. 37814 ST foh T ATFATYHR STRANT I ATHe! Y SR ad gU 3fad HRaTs o SrgRiy fohar mar &.

PIaTS I Tter
Yifgar ot Iufie & foh AFaTfaeR ST & §W&iU & d1 3-eh! UL gTet 8Tt 3R 35 ~ard e, fohetgTar ArTet & Taifaa fasmm it
3R A IS 3nfepiiRes ufafshar amm =gt ors 2.
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reviews-development-work-orders-eviction-138142513.html

Hindi NewsLocalBiharPurniaRupauliPurnea DM Reviews Development Progress, Orders Eviction | Bihar News

gftfar DM 3 &Y arearfaes aiten dadh: e ot i v Ruié 3w, sifamaor gem & g fAder
3o arg | gfofar 12 = uga

gftfar & St gaIfeent (DM) Si[dl AR hl TegerdT # aid Uargert gd fawrita sifderRal o a1er Agar 99NR | drdiiedh
grftett dae o1 IS fohar |

Jooh # FaugH qEaTed Ue § fafvm vt vd el sifdremia grr 9t a1fa Agaquf S shedmureRt vd faerer shrat & efaa oo
& fAsareT &Y srerae wfa &Y frvmTar geter Y )

394 aifaRed, I AHaTfdeR Ml vd fIgR IMaTfasR ST 9T -1 <IraTerd @ d6fed O, die darsii o siffiar
IfAfH, Sfsear axred, fem frvmr, Shfdenr, sRddiva sser, o fAerraa Raror sifder sifafam, sifasmaur, e e,
ey T 3R e uaIfer Rt & SidT SRaR | Ut el & Aot &t fRfa &t +ff g aeiten g3

gd # S FeaiT fAfeR & SR T fYenrard e gwwnat a1 fawnfia gHosttodto & srgwy st &t uarfa ok Fidiam & urd
afarat i oft Tetenm & 1)

T Fatweres uTg 8 fSenfdert Hetea 7 a-ft Tefda sifteial ot fAdfa forar f aifa wgcaguf usit a1 furamrgef vd @Ra
fsares gffeaa &1

1 g, AT IR § Sefdd ATHel Sl SigaTerd TTAfAchdT o STYR TR 3R Ioied Heifdd i 9T SREITH hréer W U dieh
Yarraii & el ot fAsare RafRa Taa-diar & e & glfead s

AT Hated =TT & STG2T o SUT o gIeTTd AT Ud 758 AN UR 3ifcehAvT eht Fwien & oA # SRt dgiea = 9+t
JrgHsd yeIfdert ud Haifdd sifdremRat st Adfra famam

3511 gl foh TU=gans dor Hefad sriuTerss sfiarsi & Ured el & 31y Gl ol [giRa T HAT & 3icr srfdshAur ged
AT GiAfeEd il

e YeTdeRt Tex gfvfar gd -vR v yftfar et sy wu @ fERia fasar ma % gfofar eed & siarfa siegr @ig, sikowro @
des a1 fafes diel @t sifdehaor & gad o iR Fafia wu & are-awi e gifeda o 1S uerfder Agiea gri gd o
Imfora ggat fAfer & ure sidedt & fAsare i geftern wdsar & 1)

goft defaa srfdreiat st i forar man fo agai SR & SR ARent 6t R1eral vd guwrsi @ gefera ure smdet @
fAwares fawmT grr fRafika A dare afhan(eaeidl)e SgET a9 THa-HHT & 3R el gHfad &
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Source: https://www.etvbharat.com/hi/state/living-woman-declared-dead-
in-muzaffarpur-she-filed-petition-in-human-rights-commission-
brs26060802768

ETV Bharat / state
H dt fSfar §.., 75 adffa gt Afgen st R 7a =S, Ararfaer $manT & @ [ER

TAFRRYR | 75 qufa ot Afgel &l STel W 7d Sifvd & faar ma g, Siafcs a8 fSiar 8. e I @e..
By ETV Bharat Bihar Team
Published : June 8, 2026 at 3:05 PM IST

HOIFRRYR: fUgR & JSTHRQR # TR STg3HT hl HAGGIT el Teh 831 e dTell AIHET GH 3T 8. STai Ueh ol Higell Gg
fSiar TTferd e & folw R-3R e W@ €. IfAIal 6t SoE T oI SR 31F I6i- AT ISR AN T GXATST W@ §. AT
et & SEIQRT o7 & R dora [{=aT & a1 8.

HTTST A Hid, ghiera A Sian: 75 auffa ufdar St ot TRt Reptd & 7a 6ifta o o man &, Safs ag Sshfaa € ek oram g i dem
I & il AR ARPR) Hraferdl o TahR ol 3@ 6. Il ohl [SBR TR i JGTawT U A1 a1 o et 28T o1 «ifeh fioet
= FEAT & I @ # e Y fy A ug.

gg1 UeH i} d: Afger A gdr o S 3% 38! STHGRT o & fog Feifda AT $iR srfdeial & d@udh fohar af 3= uar e fh
GATIA ST & SR I {d G o foan 7ar. g&t hRoT 37! U2 &g o 41 78 8.

TR e ot Hfedher: ufdar adt = ot dier sert e gU el fob 37 URaR H is &H aTet 781 8. a8 GERI o BRI A dlehl-ae
T e fehd) aRE STUAT SHia= ATy et §. U 9 35 onfefer GgRT fetdr o dfch 3Teh & g1 @ fRAfd sk fea gt g 2.

EHG! T fAcTeRt TSl IR AR {31 8. TRRT ST A 7 =ifia & faa, Siafes g it 8. fee diF A @ gag1 UM T8 e @)
2. forg goig @ =R I # Shrehl TR 81 T8t 8. gar oft 78 @i ur 38 §."- ufdar &, gept

T it AFETASR IAfAaadr?: A &t ddhr AFAT ISR 3ifdeaedr Taeh o1 = fSiar U2 &t SRV &R JaTd 3814 §. 3814 el
foh ag d8g TR 3k gARUS HHET €. Uk SHifdd Afger ol TReprt Repls # 7d GfSd e 31 UMEfAich ATURATE! <l §18T 3T &.
ITfRIehT SO &l 2.

"OTH i Aok AT SRR AT a1 fagR aFar@eR T geat § arfdent g &Y 78 8. arfaer § iR WweR &t Rdar 3
&Y i &Y 718 2 b ufdar St &Y der Sieg @ Sieg 98T 6l SY 3R 39 dTuRaTs! & faw foweR sifdeifat & f@ars srarg &
SI1Y."- Qe ST, AFaATeR Sifeaerr
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woman-declared-dead-pension-stopped-human-rights-commission-
40266699.html

YRR H Sifad gegT ol 7 fawren Aeht der, AranfdiepR ST uger Jre
By sanjiv Kumar Edited By: Ajit kumar
Updated: Mon, 08 Jun 2026 04:39 PM (IST)

Human Rights Complaint Bihar:HsTomgR # fa9ii Tedt & geh Shfad geg Afgen ot 7d =ifvd o 38! ggT UM Ik &1 715 81
HTHeT AR SRINT deh g T &, STai difSdr 3 =g &Y TgR & s 2|

Tofla AR, FSTFRYR I Human Rights Commission: fSiet & Tek 714k gemafies dRaTe! a1 ATHel |- 311 8, STef Ueh Stifdd
g5 ot fawmiia Repfs # 7 Giftd ar I8! g1 U ek &Y 718 81 I8 AHET 3(d AHATYBhR AN deh Ugd T 8

STETYRT hY T+ aTett Afgal wRem
SIRTYRT U1 & o Ford {871 A5 et 75 auffa faeer ufdar 3ot &t fawmita Teret & swror 7a fawr fdar mam g9es geid 375 fUsd

Hg AeH O ggT UM T8l e T8t ¢, e 39e Sta-ara- gf2ehe gt T 8l

AT oh TIRX TR I ASTR
Yif3dT o1 e & foh a8 TR-IR TRHRI HRITAA] oh TGRR THITh Uk Gehl 6, olfche S-Tch! THEIT I THTL 5! gl Tehl | Jgi= ST
foh 31 @1 38 HTTeh | “9]d” ek e ol g, (SO ag A &U § Hft T2 gl

HAHaETShR ST F A1feest
o[ch-gRepY THSdT & AHaTfahR Sifdaedt Tae: 31 & ATeas § AT AHaTEHR RN, 78 fRoett 3k fAgR Ioa granfaer s,
geAT # F1feienT qTiel e =14 hl TgR 7S g

3ffergerdr A gamn 1R AFarfdeR Iectad
AT ShR SifeeerdT TS 311 = 59 A ol R AToRaTe! 3R AaTiaehR i Seeitd adrT &1 35+ dared Sifeeprial § dehrer
HIATS I T I 8, dTfch TS ol FraRT T et § 37k Repis d GuR fopar 51 a3 |

ST 3R h1ears i /i
AT &l STHeRR deferd S ol ¢ &t 718 & ik 3fd ST @ Sharg &hl HiTt i 178 g1 31« &A1 gHT foh ULME 59 Teid! bt foha=t
STee! R § 3R fifedr & rgd et & a1 gl
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TV9 Bharatvarsh, Online News, 09/06/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.tvohindi.com/state/bihar/muzaffarpur-elderly-
woman-declared-dead-in-records-pension-stopped-petition-filed-nhrc-
3814278.html/amp

Hindi News State Bihar Muzaffarpur Elderly woman declared dead in records pension stopped Petition filed
NHRC
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Dainik Bhaskar, Online News, 09/06/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source:
https://www.bhaskar.com/local/mp/narmadapuram/news/narmada-river-
pollution-nhrc-member-video-narmadapuram-138142155.html

Hindi NewsLocalMpNarmadapuramNarmada River Pollution Video | NHRC Member Slams Narmadapuram
Municipality
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08.06.2026

Thanthi TV

19:00

Kesineni Nani Letter To NHRC

-Former Vijayawada MP Kesineni Srinivas (Nani)
has lodged a complaint with the National Human
Rights Commission (NHRC), seeking immediate
intervention over the alleged unlawful detention,
police harassment, and human rights violations
faced by Tatineni Ram Babu, a 59-year-old
resident of Veterinary Colony in Vijayawada.

In his representation to the NHRC Chairperson,
Mr. Nani alleged that Mr. Ram Babu, a chronic
cardiac patient recovering from recent eye surgery,
has been subjected to severe procedural
harassment by officials of Patamata Police Station
and the City Task Force in connection with Crime
No. 225/2026.

03:15 Min

Breaking
News

Abc

08.06.2026

News18 Odia

14:00

Soumya Murder Case : The Crime Branch has
intensified its probe into the murder of Soumya
Ranjan Swain in Balianta, conducting
investigations at his residence and gym.
Meanwhile, Soumya's family has revealed that his
marriage had been fixed with the woman who
recently approached the NHRC regarding the case.

06:05 Min

Breaking
News

Abc
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08.06.2026

Kairali TV

13:00

Palakkad Native Abdul Rahman Linked to
Cambodia-Based Cyber Fraud and Human
Trafficking Network

-Kochi Cyber Police have arrested a 24-year-old
man allegedly linked to a Cambodia-based online
fraud network that cheated a Kochi-based doctor
of %37 lakh through a fake online trading scheme.
The accused, identified as Abdu Rahman, a native
of Thootha in Palakkad district, was arrested in
Delhi, police said.

04:15 Min

Breaking
News

Abc

08.06.2026

IBC24

13:45

Action Taken Against Child Labor in
Wadrafnagar: Contractor Notified Following
Reports of Child Labor Exploitation.

-Child labor issue under investigation with issued
notices to contractors.

* Authorities are monitoring responses to the
issued notices regarding child labor cases.

* Further actions and proceedings in the matter
will be guided by the notice replies.

01:52 Min

Breaking
News

Abc

08.06.2026

Bansal News

16:00
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01:09 Min

Breaking
News

Nisha
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08.06.2026

Kanak News

16:30

4 Child Labourers Rescued from Road
Construction Work Near Alarnath Temple

-In a major development from Puri district, four
child labourers were rescued while reportedly
working on a road construction project leading to
the Alarnath Temple in Brahmagiri. The children,
believed to be between 13 and 15 years old, were
unable to sign their names and reportedly spoke
Bengali.

Following the rescue, the minors were produced
before the Child Welfare Committee (CWC),
where counseling was conducted. Authorities are
now investigating how the children ended up
working on the project, who recruited them, where
they came from, and why they were not attending
school.

The incident has raised serious questions about
labour law compliance and child protection
measures at construction sites in Odisha.

04:05 Min

Breaking
News

Abc

08.06.2026

News18
Telugu

19:20

Moibile Phone Risks for Children: Safety
Concerns and Parental Responsibilities Explained
by DSP Srinivasulu

-According to Vemulawada DSP Srinivasulu,
parents and society must ensure children's safety,
preventing cyber fraud, substance abuse, child
labour, and protecting futures.

04:56 Min

Breaking
News

Abc
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NewsX Live

16:48

Manipur Protest | Hundreds Of Women Form
Human Wall Against Assam Rifles In Ukhrul
-Hundreds of Tangkhul Naga women blocked
Assam Rifles personnel and vehicles in Manipur's
Ukhrul district, forming a human wall and
chanting "Our Land, Our Right" amid rising
tensions.

03:15 Min

Breaking
News

Abc

08.06.2026

NDTV
Rajasthan

19:12

Mahant Devanand Maha;%:{Murder
HERTS &t g1 & Ul mﬁ?‘tﬁmﬁm

03:57 Min

Breaking
News

abc
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